IN THE CENTRAL OMINISTRATIVE TRIBUNAL
' FRINCIPAL BENCH WEW DELHI

0N 1660/1989 - 5%

New Delhi,dated- the 30th Nevember, 1994

CORAM

Hen'ble Shri N.V.Krishnan, Vice Chairman(A)

Hen'ble Smt,Lskshmi Swaminathan, Member (J)

, Shri T.K.Udaya Bhanu
! r/e Quarter No.l59,
Bleck NHe.lO,
Loedhi Celeny, New Delhi-1l1COO3

«o« Applicant

f - (By Advocate B.B.Raval )

l A .o _ Versus

. l. Unien of Indis threugh
! ‘ Shri T .N. Seshan,

Cabinet Secretary,
| ' Gevt.ef Indie,Rastrapati Bhavan,
: New DElhio
|
|

2. Shri A.K.Verma,
Director General (Secretary)
Cabinet Secretariat,
Reom Ne.8-B,Seuth Bleck,
"k" New Delhi-11COl1l

3. Shri R.Swaminathan,
Frincipal Directer,
Directerate General ef Security,
Cabinet Secretariat, //
East Bleck -V-R.K.Puram,
New Delhi-11CC66

ses Respbndents

(By Advecate Shri M.K. Gupta )

O R D ZR (0ORAL)

/Hen'ble Shri N.V. Krishnan, Vice Chaimmen (A)_7
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In this- case, lesrned ceunsel far the

respendsnts 1 te 3 has filed additienal affidavit

on 6~10=1993 in which it is statsd that vhatever
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is due te the applicant has already been paid in
terms ef the earlier judgment in his case. Learned
gounssl feor the appllcant had,saught time to
verify this., The app11Cd;}?presently out of
stat1®n7attend1ng en his son. Learned ceounsal
fer the applicant submits that the submissien
®f the learned counsel fer the respondents can be
taken en recerd and the OA can be dispesed ef
preserving his liberty to make a representation te

the respondents, if any issues still remains,

2. e conslider this te be & fair

.propwsal, Hence the additional.éffidavit filed

is taken on recerd and we make it clear that

in case, if tﬁere is any point left, the applicant
would be at liberty to meke a representation to the
respendents within three m@ﬁths frem the date of

receipt f this erder,

3. O.A, is dispesed eof as abeve,
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(Lakshmi Swaminathan) (N.V.Krishnan)
Member (J) Vice Chairman (A)
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